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Rights panel seeks report
onillegal bleaching units

TriIBUNE NEWS SERVICE

PANIPAT, OCTOBER 2
The National Human Rights
Commuission(NHRC) has tak-
en suo motu cognisance of a
media report that a large
number of illegal bleaching
units are operating in Panipat
district without a valid no-
objection certificate (NOC)
trom the Haryana State Pollu-
tion Control Board (HSPCB).

Reportedly, the workers in
these units are not being pro-
vided with boots, gloves or
any other safety equipment,
due to which they are
exposed to hazardous chemi-
cals, causing severe damage
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to their hands and feet,
besides skin allergies.

The cornmission has issued
anotice to the District Magis-
trate, Panipat, calling for a
detailed report on the matter
within two weeks. Due tothe
use of chemicals like
hydrochloric acid and sodi-
um hypochlorite in these
units, at least 10-12 workers,
with severely injured hands
and teet, visit the Civil Hospi-
tal daily for treatment
Reportedly, no arrangements
have been made to dispose of
the chemical-laden waste-
water in these units, which is
being directly discharged
into pits.
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NNHRC team to probe sarpanch S (s fodial

T'hree-member
panel to visit
district from

Oct5w09
RAJESE RENERA ®  Kendrapara

A three-member team of the
Mational Human Rights Com-
mission (NHRC) will visit
Kendrapada from October 5
to 9 to investigate allegations
of custodial torture, physical
assault and denial of proce-
dural safeguards made by
Tikhiri Sarpanch Chameli Ojha
over the June 11 incident.
The NHRC's Delhi office
has informed the Kendrapada
Superintendent of Police and
the District Collector about
the visit. The team is expected

to examine the circumstances

of the alleged assault and ques-
tion Mahakalapada police per-
sonnel, the BDO, block office
employees. eyewitnesses, the
investigating officer and the
doctor concerned, official
sources said. It will also scruti-
nise relevant records before
completing its inguiry.
Earlier, the NHRC had
sought an Action Taken Re-
port from the District Magis-
trate and the SP within 15

Pioneer, Bhubaneshwar, 03/10/2026
Page No: 3, Size: 11.69cm x 9.55cm

torture claim

days, following a petition by
human rights defender Manoj
Jena, chairperson of the Hu-
man Rights Front,
Bhubaneswar.

Jena alleged that Ojha was
falsely implicated in a case
lodged by the Mahakalapada
BDO for offences including
attempt to murder, causing
hurt and obstructing a public
servant.

Ojha alleged that she was
assaulted inside the block of-
fice and her mobile phone was
forcibly taken. She said she and
her brother were intimidated
after their arrest, and that po-
lice did not prepare a proper
arrest memo. 5P Siddharth
Kataria said he was not aware
whom the NHRC team would
SUMMOn.
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{ PANIPAT }

HUMAN RIGHTS
PANEL TAKES NOTE
OF CHEMICAL
BURN INJURIES

KARNAL: The National Human
Rights Commission (NHRC) has
taken suo motu cognizance of a
media report that a large num-
ber of ‘bleaching units’ are oper-
ating in Panipat district of Hary-
ana without a valid no objection
certificate (NOC) from the Pol-
lution Control Board. The NHRC
has also issued a notice to Pani-
pat deputy commissioner (DC),
seeking a report in two weeks.
In a statement, the commis-
sion said that the workers
reportedly in these units are not
being provided protective due to
which they are directly exposed
to the hazardous chemical,
causing severe damage to their
hands and feet apart from skin
allergies. HTC
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Ensure action after probe in complaint
regarding children disabled by
contaminated cough syrup: NHRC to J&K (S

ATR sought by Commission within 4 weeks

GK News Service
Jammu, Oct 2

The National Human Rights
Commission (NHRC) has
asked the Chief Secretary,
J&K to direct the concerned
authority to take appropriate
legal action after conducting
an enquiry into a complaint
related to four children from
Ramnagar tehsil of Udham-
pur district, who allegedly
suffered permanent disabili-
ties after consuming contam-
inated cough syrup during
the 2019-20 tragedy.

The direction has come
on a complaint pursued by
a social activist Sukesh C
Khajuria, seeking adequate
compensation, medical care
and rehabilitation for the
four surviving children.

The NHRC has directed
the concerned authority to
conduct an enquiry in asso-
ciation with the complainant
and victim, take appropriate
action in accordance with law
and inform the complainant
about the action taken.

An Action Taken Report
{ATR) has been sought by
the Commission within four
weeks.

“The complaint intima-
tion dated November 13,
2025, received from Sukesh
C Khajuria in respect of

children across Jammu and
Kashmir was placed before
the Commission on Septem-
ber 24, 2026. Upon perusal of
the same, the Commission
directed: this complaint be
transmitted to the concerned
authority for appropriate
action as per law. The author-
ity concerned is directed to
take appropriate action
after enquiry associating
the complainant/victim and
to inform him or her of the
action taken in the matter
and also submit a report to
the Commission within four
weeks,” stated Assistant Reg-
istrar (Law), NHRC in a com-
munique dated September 24,
2026, addressed to the Chief
Secretary, J&K.

The complaint stated that
although the four children
survived the tragedy, they
were left with permanent
disabilities. Disability cer-
tificates issued by the Chief
Medical Officer, Udhampur,
were also placed on record in
support of their cases.

The matter relates to Cold
Best-PC syrup manufactured
by Digital Vision, Kala Amb,
Himachal Pradesh.

Laboratory findings
cited in the complaint had
detected 34.24 percent w/v
(weight per volume) Diethvl-
ene Glycol (DEG) in a tested

sample of the syrup. DEG is
a toxic industrial chemical
and is unsafe for human con-
sumption.

The contaminated cough
syrup tragedy had earlier
resulted in the deaths of chil-
dren in the Ramnagar area
during December 2019 and
January 2020.

In the earlier proceedings,
the NHRC had found lapses
on the part of the J&K Drugs
Department and directed pay-
ment of Rs 3 lakh compensa-
tion to the Next of Kin (NoK)
of the deceased children.

The challenge to the NHRC
order was subsequently dis-
missed by the High Court of
J&K and Ladakh.

Khajuria, in a press state-
ment, maintained that while
compensation was granted in
the cases involving deaths,
the surviving children, who
were left with lifelong dis-
abilities also required ade-
gquate financial assistance,
continuing medical care and
rehabilitation.

He has further sought
fixation of responsibil-
ity for regulatory lapses and
strengthening of the drug-
quality testing, surveillance
and enforcement mechanism
so that such tragedies are not
repeated.

Full Text on www.great erkashmir.com
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Stone quarrying: NHRC seeks report from Mayurbhanj collector

In an order issued on Monday, the commission directed the collector to conduct an inquiry into the allegations
and submit a report within two weeks of receiving its communication.

Express News Service
Updated on: 03 Oct 2026, 8:53 am

BARIPADA: The National Human Rights Commission (NHRC) has sought an action taken report (ATR) from the
Mayurbhanj collector over allegations of rampant illegal stone quarrying in the foothills of Similipal National Park,
including areas near Saratchandrapur and Bankasahi villages under Shyamakhunta tehsil.

In an order issued on Monday, the commission directed the collector to conduct an inquiry into the allegations
and submit a report within two weeks of receiving its communication.

Rights activist Akhand, in his petition filed before the NHRC, had alleged that unauthorised stone quarrying was
being carried out in Similipal foothills, particularly at night, using drilling machines and explosives. According to
the petition, the blasting caused loud explosions and tremors in surrounding villages, with cracks reportedly
developing in houses in the area. Besides, the quarrying was allegedly being carried out without the requisite
approvals or environmental clearances.

The petitioner argued that the alleged quarrying was not merely an environmental violation but was also
affecting the safety, livelihood and dignity of local residents. It was further alleged that more than 50 stone-laden
trucks were passing through the area every day, affecting road safety and disrupting the normal lives of residents.

The petition also raised concerns over alleged environmental degradation in Similipal forest. It alleged
deforestation, hill cutting, and noise and air pollution, and stated that degradation of the local environment could
adversely affect communities dependent on the area’s natural resources.

The NHRC observed that if the allegations were found to be true, it would constitute serious violations of the
human rights of local residents. Subsequently, it directed the collector to conduct an inquiry and submit a report
within two weeks.
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Haryana: Human rights panel takes note of chemical burn injuries in Panipat

In a statement, the commission said that the workers reportedly in these units are not being provided boots,
gloves or any other safety equipment, due to which they are directly exposed to the hazardous chemical

Published on: Oct 3, 2026, 07:54:30 IST
By HT Correspondent, Karnal

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a media report that a large
number of ‘bleaching units' are operating in Panipat district of Haryana without a valid no objection certificate
(NOC) from the Pollution Control Board. The NHRC has also issued a notice to Panipat deputy commissioner (DC),
seeking a report in two weeks.

In a statement, the commission said that the workers reportedly in these units are not being provided boots,
gloves or any other safety equipment, due to which they are directly exposed to the hazardous chemical, causing
severe damage to their hands and feet apart from skin allergies.

“The commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Accordingly, it has issued a notice to the Panipat DC, calling for a detailed report on the matter
within two weeks,” it said.

According to the media report, carried on September 30, the commission said that due to the use of chemicals
like hydrochloric acid and sodium hypochlorite in these bleaching units, at least 10-12 workers from these units
approach the Civil Hospital daily for medical treatment with severely injured hands and feet.

Reportedly, no arrangements have been made to dispose the chemical-laden wastewater in these units, which is
being directly discharged into pits, it added.


https://www.hindustantimes.com/cities/chandigarh-news/haryana-human-rights-panel-takes-note-of-chemical-burn-injuries-in-panipat-101790969195054.html
https://www.hindustantimes.com/cities/chandigarh-news/haryana-human-rights-panel-takes-note-of-chemical-burn-injuries-in-panipat-101790969195054.html
https://www.hindustantimes.com/cities/chandigarh-news/haryana-human-rights-panel-takes-note-of-chemical-burn-injuries-in-panipat-101790969195054.html

§

i International Service for Human Rights, Online News, 03/10/2026

Source: https://ishr.ch/latest-updates/indias-national-human-rights-
institution-is-failing-its-responsibilities-and-should-be-downgraded/

India's national human rights institution is failing its responsibilities and should be downgraded
02 October 2026

In March 2025, the GANHRI accreditation body gave India's National Human Rights Commission one year to
comply with the Paris Principles. Meanwhile, police still investigate police, appointments lack transparency and
pluralism, civil society is sidelined, and serious violations go unaddressed. As such, ISHR urges a downgrade at
November's review.

In March 2025, the Sub-Committee on Accreditation (SCA) of the Global Alliance of National Human Rights
Institutions (GANHRI) recommended downgrading the accreditation of the National Human Rights Commission of
India (NHRCI). It gave the institution one year to bring its work in line with the Paris Principles, the international
standards for national human rights institutions. The NHRCI challenged the recommendation, but GANHRI
rejected the challenge in December 2025. The review has since been postponed to November 2026. Ahead of it,

Police investigating police

The SCA has repeatedly flagged that the NHRCI relies on police officers seconded from the government to
investigate human rights violations, including those committed by police. It has recommended amending the
Protection of Human Rights Act accordingly. No legislative change has followed. The Commission has only
proposed internal rules that would allow non-police investigators, yet its website still describes an Investigation
Division made up solely of police officers.

The consequences of this are demonstrated in the impunity connected with a number of cases including the
unfulfilled call by UN Special Rapporteurs in February 2026 for independent inquiries into alarming allegations of
hundreds of extrajudicial killings and torture-related deaths, which disproportionately affected Muslims, Dalits
and Adivasis.

Appointments without transparency or pluralism

The SCA has stressed that an institution must be, and be seen to be, independent of government. Yet the
government continues to appoint a former civil servant as Secretary-General, whose tenure has now been
extended three times, most recently in July 2026. Two commissioner posts have been vacant since 2018 and 2021,
and the SCA has noted that the commission has only one woman among its members. The selection of the
chairperson, made by the President on the recommendation of a committee that includes the Prime Minister,
remains opaque, despite SCA calls to publicly advertise vacancies and consult broadly.

Turning away from civil society

The SCA has heard from civil society actors that the NHRCI does not cooperate with them, and that it avoids those
critical of its performance. This matters at a time when the government has cancelled the foreign funding licences
of 22,493 NGOs under the Foreign Contribution Regulation Act, a law UN experts say is used to silence
organisations whose priorities differ from the government’s. The NHRCI has not spoken out. It also stayed silent
on the arrests of five Indigenous human rights defenders in Assam, even after four UN experts urged their
release.
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Silence in the face of violations

The Commission has taken up more cases on its own initiative, and its media presence has improved. But these
changes look cosmetic. Its redesigned website displays large figures on complaints disposed of, with little context,
and no longer clearly shows data on deaths in police and judicial custody or alleged extrajudicial killings, which it
once published.

Meanwhile, the NHRCI has said little or nothing about:

the UN Committee on the Elimination of Racial Discrimination’s August 2026 findings of large-scale violations by
law enforcement, including against Dalits, Indigenous Peoples and non-citizens

the use of counterterrorism law against activists, journalists and students, including in the Bhima Koregaon and
Delhi 2020 cases

the excessive force used against student protesters in New Delhi in July 2026, which injured over 100 people

the removal of over 60 million names from electoral rolls, and a civil society request for a public hearing that went
unanswered

arbitrary demolitions of Muslim homes, ruled illegal by the Supreme Court in 2024

violence in Manipur, which has killed over 300 people since May 2023

the expulsion of ethnic Bengali Muslims and Rohingya refugees to Bangladesh

What should happen next

The NHRCI had a year to act on the SCA's recommendations and has not. An “A” rating signals to the world that an
institution is independent and effective. For the NHRCI, it currently does the opposite, giving credibility to a body
that is not protecting those who most need it. ISHR joins other human rights NGOs in urging GANHRI and the SCA
to downgrade the NHRCI at its November 2026 review.
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25 Years of Transformative Governance: How Water Security Became Central to India’s Development Story

As Narendra Modi completes 25 years in government, former Secretary General of the NHRC and retired 1988-
batch Indian Forest Service (IFS) officer Bharat Lal examines how water security evolved from Gujarat's
development priority into a national governance agenda through conservation, institutions and Jal Jeevan
Mission.

October 2, 2026
Indian Masterminds Bureau

On 7 October, 2026, Shri Narendra Modi completes 25 years in the government, first as Chief Minister of Gujarat
and thereafter as the Prime Minister of the country. While driving the development agendas for the state and
central government, he has provided a transformative approach to governance in improving the quality of life of
people, facilitating the ease of living while ensuring that no one is left behind on the road to progress. Focussed
on providing basic amenities, like housing, clean tap water, toilets, electricity, cooking gas, internet connectivity,
and access to healthcare, education and skilling to all, his governance model has delivered change in the lives
people. In this endeavour, water security has occupied the centre stage, demonstrating the prime minister’s key
governance style of solving, instead of merely managing a problem.

As Chief Minister of Gujarat, Narendra Modi took oath 25 years ago on 7 October 2001 amidst challenging
circumstances. The state was reeling under prolonged droughts, slow rehabilitation and reconstruction work in
earthquake-affected areas and ensuing financial crisis. However, for him, this was an opportunity to transform the
development agenda. He prioritised water management to transform the state from water scarce to water secure
Guijarat. A reliable, safe and sustainable water supply is fundamental not only for sustaining life but also for
improving socio-economic conditions and developing human capital. However, globally, water security is under
immediate risk, with declining availability of freshwater owing to population growth, rapid urbanisation, industrial
activities and resultant pollution, and climate change. As per one estimate, India is also facing an acute water
crisis with 600 million people impacted due to extreme water stress. Altered rainfall patterns with increased
frequency of droughts and floods, owing largely to climate change, threaten agriculture, especially in arid and
semi-arid regions. Groundwater contamination as well as its overexploitation, pollution of rivers, and uneven
distribution of water resources between different regions intensifies the crisis.

The provision of assured supply of water to every citizen has therefore been a core pillar of the Prime Minister's
mandated focus on inclusive development and high economic growth. During his two and a half decades in the
Government, Shri Narendra Modi has provided policy-driven leadership to assure water security to citizens.

Gujarat: From managing water scarcity to ensuring water security
Over the past two decades, the state of Gujarat has emerged as one of the states with highest growth in India. In

2023-24, it contributed 8.05% to India’s GDP. But back in 2002, the state was in poor economic shape. During
1999-2000, the Gross State Domestic Product (GSDP) grew by a mere 1.2%. Following the devastating earthquake
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in the state in 2001, the growth rate turned negative at 4.89%. Between 1997 - 2002, the GSDP growth rate of
Gujarat was merely 2.8%. This was also a period when the state faced severe water crisis. The state’s 70% land
area is arid/ semi-arid or desert and many regions in the state suffer from water deficit. By 2000, 27% of the
groundwater resources in Gujarat were depleted. Rainfall deficits led to recurrent droughts, that led to conflicts
over water scarcity and resulted in heavy dependence on water trains and tankers to fulfil drinking water needs of
people in many districts. This had a cascading effect on crucial sectors, like agriculture, dairy, and industry,
resulting in substantial economic losses.

The rehabilitation efforts, post the 2001 earthquake, provided an opportunity to relook at water service delivery
across the state. The Narendra Modi-led government placed water conservation, augmentation and distribution
at the heart of Gujarat's development strategy. Investments were made in creating futuristic water infrastructure,
including water storage, inter-basin water transfer, water treatment plants, rainwater harvesting, check dams, and
wastewater recycling. A statewide water supply grid was built to enable inter-basin transfer of water from water
abundant South Gujarat to water scarce and water quality-affected regions of North Gujarat, Saurashtra and
Kutch. In this endeavour, community mobilisation became critical in restoring water bodies, recharging of
aquifers, de-silting tanks, and reservoirs, and tapping new water catchment areas.

The Gujarat governance model was distinctive not merely because of the physical infrastructure created, but also
because of the institutional architecture built around it. The creation of the Water and Sanitation Management
Organisation (WASMO) in 2002 added the social and institutional dimension to the water security agenda. WASMO
introduced a decentralised, demand-driven and community-managed model for rural drinking water supply.
Instead of treating village communities merely as passive beneficiaries, it sought to make Gram Panchayats and
village-level Pani Samitis with more than 50% women members responsible for planning, approving,
implementing, operating and maintaining water supply systems, local water sources and improved sanitation.
The infrastructure, policy and social investments made in improving the water security of Gujarat paved the way
for improvement in public health, education, social equity, and resulted in economic transformation of the state
making it a model for development for the rest of the country.

National water security: At the centre of development

In 2014, after Shri Narendra Modi became Prime Minister, efficient water management, improved sanitation and
access to clean tap water to every citizen became a key objective of the government’s development agenda. True
development cannot take place until time-assured, clean piped water and improved sanitation is assured to every
household, irrespective of geographical remoteness, area sensitivity, or socio-economic situation. In India, with
limited number of rain days, 18% of world’s population’s and only 4% of global freshwater resources, it is
important that rainwater is cleanly harvested and stored. This requires the earth’s surface be made open-
defecation free. The flagship Swachh Bharat Mission, launched in October 2014, in the first year of his prime
ministership, focussed on ensuring access to toilets and improved sanitation, thus making India an Open
Defecation Free (ODF) country. This was a deliberate strategy. Before providing clean drinking water to every
home, surrounding environment had to be rid of contaminated human waste. Between 2014 and 2019, over 100
million household toilets were constructed in rural India to end open defecation. Improved sanitation coverage
resulted in avoiding nearly 300,000 deaths due to diarrhoea during this period, as per government records.

A distinctive feature of the water security approach of the Prime Minister has been the effort to make water
conservation a people’'s movement. The Jal Shakti Abhiyan, launched in 2019 with its Catch the Rain campaign,
started in 256 water-stressed districts, promotes rainwater harvesting, rejuvenation of water bodies, and
afforestation in the whole country. Similarly, Mission Amrit Sarovar, launched in April 2022, sought to create or
rejuvenate at least 75 water bodies in every district. The programme was designed around convergence of
existing schemes and Jan Bhagidari, rather than relying solely on a new standalone funding stream. Atal Bhujal
Yojana was planned and implemented to improve ground water management through community-led initiatives
in 80 water-stressed districts of 7 states.

Jal Jeevan Mission: Clean tap water to every household

The Jal Jeevan Mission (JJM) - Har Ghar Jal, announced by the Prime Minister on 15 August 2019, aimed to provides



every rural Indian household with a functional tap water connection by 2024. The initiative focusses on delivering
prescribed quality with adequate quantity and sufficient pressure on a long-term basis. At the time of its launch,
only 3.23 crore (less than 17%) of rural households had tap water connections, but by August 2026, this number
increased to over 15.92 crore, covering nearly 82.25% of total rural households. The scope, scale and speed have
been unparallel not only in India but anywhere in the world. By prioritising piped water service delivery, JJM has
improved health outcomes, enhanced the overall quality of life and unlocked the potential of millions of rural
residents especially women and girls, and making them stakeholders in India's growth story.

Making water everyone’ business

The community-led approach of WASMO provided an important institutional precedent for JJM. Traditionally
women carry the burden of collecting water for their households, but JJM emphasised on increased participation
and leadership of women in the decision-making processes related to water access and use. The formation of
Village Water and Sanitation Committees (VWSC)/ Pani Samitis shifted decision-making power to women.
Following the ‘bottom-up’ approach, the village action plans (VAP) included water budgeting, sourcing and
infrastructure planning, including managing water supply finances and determining and collecting water supply
service delivery charges for financial sustainability. Jal Jeevan Mission along with Swachh Bharat Mission became a
model for community mobilisation. Over 5.3 lakh VWSCs have been formed in 5.86 lakh villages across India and
over 5.2 lakh VAPs have been prepared. More than 24 lakh women have also been trained in water quality testing
under JJM.

The social significance of such an initiative has been substantial. Providing household tap water drastically
reduces the daily burden of collecting water, allowing women and girls to redirect their time towards education
and generating livelihoods. Lack of hygienic sanitation practices, sanitary facilities, and access to clean drinking
water impact the health of children. During the COVID-19 pandemic, a 100-Day Campaign was launched in
October 2020 as a focused effort to ensure that all schools/ ashramshalas and anganwadis across the country had
access to safe piped drinking water within a short timeframe. As a result, 91% schools and more than 86%
aanganwadi centres have provision of potable tap water, handwashing facilities and piped water in toilets. Nobel
laureate Prof. Michael Kremer observed in his study of JJM that provision of safe drinking water to 50%
households prevented around 1,36,000 under-5 deaths annually.

Road ahead: Consolidation of early gains

The next phase of this journey is already visible in JJM 2.0. In March 2026, the Union Cabinet approved
restructuring and extension of JJM up to December 2028, with an enhanced total outlay of ¥8.69 lakh crore. More
importantly, in states and at the ground level, the now the focus in on service delivery, institutional reform and
sustainability. It envisages a greater responsibility for Gram Panchayats and VWSCs, and sustainable O&M
systems.

The enduring lesson of the past 25 years is that a nation’s water security is built through the convergence of
infrastructure, institutions, technology, conservation, and above all, its people. Prime Minister brought a change
in mindset of policymakers that fund utilised for water and sanitation is not an expenditure, but investment for
the future. By his sustained advocacy, he ensured that water becomes everyone's business. At a time when India
is aiming to be a Viksit Bharat or a developed economy by 2047, water security will be the key driver of this great
leap forward.
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NHRC to Probe Alleged Assault on Tikhiri Sarpanch Chameli Ojha in Kendrapara
Meanwhile, no reaction has been received from the district administration or police regarding the NHRC probe so
far.

By Himanshu Last updated Oct 2, 2026

Kendrapara: The National Human Rights Commission (NHRC) is set to investigate the case involving Tikhiri
Sarpanch Chameli Ojha in Odisha's Kendrapara district, following allegations that she was assaulted and
misbehaved with inside the chamber of the Mahakalapada Block Development Officer (BDO). The alleged incident
took place on June 11.

A three-member NHRC team is scheduled to reach Kendrapara on October 5 to conduct an inquiry into the matter.
The Commission’s office in New Delhi has reportedly informed the Kendrapara Superintendent of Police (SP) and
District Collector about the visit through an official communication.

During the investigation, the NHRC team is expected to meet and question all parties connected with the case.
Officials of Mahakalapada Police Station, the BDO, employees of the BDO office, eyewitnesses present during the
alleged incident, the investigating officer and doctors concerned are likely to be questioned as part of the inquiry.

Meanwhile, no reaction has been received from the district administration or police regarding the NHRC probe so
far.


https://kalingatv.com/odisha/nhrc-to-probe-alleged-assault-on-tikhiri-sarpanch-chameli-ojha-in-kendrapara/
https://kalingatv.com/odisha/nhrc-to-probe-alleged-assault-on-tikhiri-sarpanch-chameli-ojha-in-kendrapara/

Ommcom News, Online News, 03/10/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://ommcomnews.com/odisha-news/nhrc-team-to-probe-
chameli-ojha-case-to-visit-kendrapada-on-oct-5/

NHRC Team To Probe Chameli Ojha Case, To Visit Kendrapada On Oct 5
NEWS by OMMCOM NEWS October 2, 2026 in Odisha

Bhubaneswar: The National Human Rights Commission (NHRC) has taken up the alleged assault on Tikhiri
Sarpanch Chameli Ojha, with a three-member team slated to visit Kendrapara on October 5 for an on-ground
inquiry. The incident, which sparked widespread outrage, allegedly took place inside the chamber of the
Mahakalapada BDO on June 11, where the woman Sarpanch Chameli Ojha was reportedly assaulted and
misbehaved with. The NHRC headquarters in Delhi has formally communicated the visit to the Kendrapada
Collector and Superintendent of Police. During its stay, the team is expected to record statements of all
stakeholders linked to the case. Those likely to be questioned include Mahakalapada police personnel, the BDO
and his office staff, eyewitnesses, the investigating officer and the doctor who examined the victim. The panel will
also review the circumstances leading to the incident as part of its detailed probe.
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Chameli Ojha case: 3-member NHRC team to conduct probe in Kendrapara

The National Human Rights Commission (NHRC) will investigate the much-discussed case involving Chameli Ojha,
Sarpanch of Tikhiri under Mahakalapada block in Odisha's Kendrapara.

Pragyan Paramita
02 Oct 2026 11:45 IST

The National Human Rights Commission (NHRC) will investigate the much-discussed case involving Chameli Ojha,
Sarpanch of Tikhiri under Mahakalapada block in Odisha's Kendrapara. A three-member NHRC team is scheduled
to reach Kendrapara on October 5 to conduct the investigation.

The inquiry relates to allegations of assault and misbehaviour with Chameli Ojha inside the chamber of the
Mahakalapada BDO on June 11. The NHRC's Delhi office informed the Kendrapara Superintendent of Police and
District Collector about the visit through a letter.

NHRC Team To Question Those Linked To Case

During the investigation, the NHRC team is set to question various people connected with the incident. Reports
suggest that the Mahakalapada Police, BDO, employees of the BDO office, eyewitnesses present at the spot, the
investigating officer and the concerned doctor are expected to be questioned. The team will also examine the
circumstances surrounding the allegations as part of the inquiry. The investigation is scheduled to be carried out
during the team's visit to the district.

Administration, Police Yet To Respond
The NHRC's move comes in connection with the allegations concerning the incident inside the BDO's chamber.

Meanwhile, no reaction has been received from the district administration or the police in connection with the
NHRC investigation. Further details regarding the case are awaited.
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NHRC To Probe Odisha Sarpanch Chameli Ojha Case, Team To Visit Kendrapada
by OB Bureau October 2, 2026 in Kendrapada, Odisha Reading Time: 1 min read

Bhubaneswar: The National Human Rights Commission (NHRC) is set to launch an investigation into the much-
discussed case involving Chameli Ojha, Sarpanch of Tikhiri in Odisha’s Kendrapada district.

According to sources, a three-member team of the NHRC is scheduled to visit Kendrapara on October 5 to initiate
the investigation into the controversy.

As part of the probe, the rights panel will look into allegations of assault and misbehaviour with Chameli Ojha
inside the chamber of the Mahakalapada BDO on June 11.

The NHRC has already sent a communication to the Kendrapara District Collector and Superintendent of Police
regarding the visit of its team.

During the visit, the NHRC team is set to question various people connected with the incident. Reports suggest
that the Mahakalapada Police, BDO, employees of the BDO office, eyewitnesses present at the spot, the
investigating officer and the doctor concerned are expected to be questioned. The NHRC team will also examine
the circumstances surrounding the allegations as part of the inquiry.

The investigation is scheduled to be carried out during the team’s visit to the district.

No reaction has so far been received from the district administration or the police in connection with the NHRC
team'’s visit.
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NHRC Takes Cognisance: High-Level Probe Ordered Into Chameli Ojha Controversy
Itishree Sethy by Itishree Sethy October 2, 2026 in Odisha

The much-discussed controversy surrounding Tikhiri Sarpanch Chameli Ojha has taken a major turn as the
National Human Rights Commission (NHRC) steps in to investigate the alleged incident.

A three-member NHRC team is scheduled to arrive in Kendrapara on October 5 to conduct a thorough probe into
the allegations that Ojha was subjected to physical assault and mistreatment inside the chamber of the

Mahakalapada Block Development Officer (BDO) on June 11.

According to reports, the commission’s Delhi headquarters has already issued advance notice regarding the visit
to both the Kendrapara Superintendent of Police (SP) and the District Collector.

During its investigation, the high-level central team is expected to question various individuals connected to the
case, including:

The local police officers

The Mahakalapada BDO and office staff

Eyewitnesses present at the scene

The investigating officers and the examining doctor

So far, local district administration and police officials have not released any official statement regarding the

upcoming commission visit. Further updates are expected as the NHRC team commences its hearings and fact-
finding mission in the district.
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NHRC team to visit Kendrapara on Monday to investigate alleged assault on Tikhiri Sarpanch Chameli Ojha

The National Human Rights Commission (NHRC) has launched an investigation into the alleged assault of Tikhiri
Sarpanch Chameli Ojha, with a three-member team scheduled to visit Kendrapara on Monday, October 5, to
conduct an on-ground inquiry.

Published By : Pradip Subudhi | October 2, 2026 6:40 PM

The alleged incident took place on June 11 inside the chamber of the Mahakalapada Block Development Officer
(BDO), where Sarpanch Chameli Ojha was reportedly assaulted and allegedly misbehaved with. The NHRC
headquarters in New Delhi has formally informed the Kendrapara Collector and Superintendent of Police about
the proposed visit.

During its stay, the three-member team is expected to record statements from various stakeholders associated
with the case. The team is likely to question personnel from Mahakalapada police station, the BDO and his office
staff, eyewitnesses, the investigating officer and the doctor who examined the alleged victim. The NHRC team will
also examine the circumstances surrounding the incident and gather relevant information and evidence as part of
its detailed inquiry.

Additional context from related reports:

The NHRC's intervention followed a petition filed by rights activist Manoj Jena, Chairperson of Human Rights
Front, Bhubaneswar, who alleged that Ojha had been falsely implicated in a case lodged by the Mahakalapada
BDO involving charges including attempt to murder, causing hurt and obstructing a public servant. The complaint
also alleged police intimidation, utter disregard to the rights of the accused at the time of arrest, abuse of power,
custodial misconduct and denial of procedural safeguards.

The NHRC had earlier issued notices to the Kendrapara District Collector and Superintendent of Police, directing
them to complete the inquiry and submit a detailed report within 15 days, along with an Action Taken Report (ATR)
within two weeks. The Commission observed that the complainant had levelled serious allegations of human
rights violation and misuse of authority by police officials, thereby adversely affecting her fundamental right to
life and personal liberty under Article 21.

No reaction has been received from the district administration or the police in connection with the NHRC
investigation.
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NHRC team to visit Kendrapada on Oct 5 over assault on Dalit sarpanch
City | Ashis Senapati | Oct 2, 2026, 21:43 IST

Kendrapada: A team from the National Human Rights Commission (NHRC) will visit Kendrapada on Oct 5 to
conduct an inquiry into an alleged assault and mistreatment of Tikhiri gram panchayat sarpanch Chameli Ojha
(33), a Dalit woman, in June.

Ojha was allegedly abused and assaulted by police and the block development officer (BDO) of Mahakalapada,
under which the panchayat falls, on June 11 after she raised allegations of corruption against officials, according
to a complaint.

The NHRC team will conduct a spot inquiry and examine officials, eyewitnesses, police personnel and others
connected with the case. Kendrapada collector Raghuram R lyer said on Friday that the commission has already
intimated him and the superintendent of police (SP) about the visit.

Earlier, a human rights group filed a petition before the NHRC on July 14, alleging that Ojha had been falsely
implicated in a case registered on the complaint of the Mahakalapada BDO under charges, including attempt to
murder, causing hurt and obstruction of a public servant.

The NHRC took cognisance of the complaint and forwarded a copy to the district magistrate and SP, seeking an
inquiry and expeditious report. The SP subsequently submitted a detailed report to the commission on June 27,
stating that three FIRs had been registered in the matter and that they were cross-cases.

Ojha had earlier written to chief minister Mohan Charan Majhi, alleging that officials were hindering
developmental works in her gram panchayat by withholding payments. In her letter, she alleged that she had
gone to the BDO's office on June 11 to request clearance of pending bills, but the BDO and others abused her. She
also alleged that police assaulted and misbehaved with her inside a vehicle while taking her to police station.
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Ministry of Education
IIT Indore Celebrates Mahatma Gandhi and Lal Bahadur Shastri Jayanti with Swachhata Drive
Posted On: 02 OCT 2026 6:55PM by PIB Bhopal

The Indian Institute of Technology Indore (IIT Indore) celebrated the birth anniversaries of Mahatma Gandhi and
Lal Bahadur Shastri on Friday, October 2, 2026, alongside the Swachhata Hi Seva 2026, reaffirming its
commitment to cleanliness, environmental conservation and community engagement. The programme was
graced by Prof. Kanhaiya Tripathi, Special Monitor, National Human Rights Commission (NHRC), and hosted by
Prof. Suhas Joshi, Director, IIT Indore.

The celebrations commenced with the inauguration of an exhibition organised by the Centre for Rural
Development and Technology (CRDT), IIT Indore, to mark the occasion. Prof. Sandeep Chaudhary, Professor-in-
Charge, CRDT, introduced the programme and presented an overview of the Centre's activities.

A plantation drive under the 'Ek Ped Maa Ke Naam' initiative was a key highlight of the celebrations. Conducted in
the gracious presence of Prof. Kanhaiya Tripathi, the initiative underscored IIT Indore's commitment to
environmental conservation and sustainability. Participants also took the Swachhata Pledge, reaffirming their
commitment to maintaining cleanliness and promoting responsible practices.

Prof. Kanhaiya Tripathi felicitated the awardees for their contributions to cleanliness under the campaign.
Addressing the gathering, he extended his greetings on the birth anniversaries of Mahatma Gandhi and Lal
Bahadur Shastri. Emphasising the relevance of Gandhian philosophy, he remarked that only an individual with a
universal outlook can truly understand the essence of Swaraj. He also highlighted the importance of self-respect
for individual growth and societal progress.

Prof. Suhas Joshi congratulated the awardees recognised for their contributions to cleanliness under Swachhata
Hi Seva Abhiyan 2026. Highlighting the importance of cleanliness in everyday life, he remarked that cleanliness is
next to godliness and encouraged everyone to embrace it as a personal responsibility and collective commitment.

As part of the visit, Prof. Kanhaiya Tripathi also interacted with Prof. Suhas Joshi, Director, IIT Indore, Deans, Heads
of Departments, Faculty members and other senior officials in a meeting that provided a platform for meaningful

interaction and discussion on key institutional matters. The celebration reflected the enduring values of Mahatma
Gandhi and Lal Bahadur Shastri, inspiring the IIT Indore community to contribute towards a cleaner, greener and

more responsible society.

(Release ID: 2318306)
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NHRC Directs Hyderabad Police To Probe VNR VJIET Student Case
DC Correspondent 2 October 2026 11:51 PM

Commission seeks inquiry, victim’s participation and action-taken report within four weeks

Hyderabad: The National Human Rights Commission (NHRC) directed the city police to take appropriate action on
a complaint alleging human rights violations and lapses in the handling of a sexual assault case involving a 20-
year-old student of VNR Vignana Jyothi Institute of Engineering and Technology (VNR VJIET), Bachupally.

The commission has directed the authority concerned to conduct an inquiry, associate the complainant and victim
with the proceedings and submit an action-taken report within four weeks.

The direction was issued on Thursday, following a complaint filed on May 30 by Dr R.N. Shankar, a former national
executive member of the All India Students Federation and senior student leader and scholar at Osmania
University.

The NHRC forwarded the complaint to the authorities concerned for appropriate action as per law and directed
that the complainant be informed of the action taken.

Details of the FIR

The case, registered at Bachupally police station on February 28 under Sections 64, 75 and 351(2) of the Bharatiya
Nyaya Sanhita (BNS), based on a complaint by the student’s mother.

The FIR recorded the allegations that the student was subjected to repeated sexual assault, intimidation and
digital exploitation over about one-and-a-half years. It also states that an alleged assault in October 2024 at D
Block, Room No. 303, was witnessed by college personnel.

According to the FIR, the student's family later approached the college principal and mechanical department
head. The FIR recorded that the college authorities “failed to act appropriately” and constituted an internal
committee before the matter was eventually reported to police.

The complaint and FIR also contain allegations of threats to circulate private photographs and videos,
administration of substances that allegedly caused drowsiness and memory loss, and a later alleged assault
attempt involving Praveen. The student is also stated to have attempted suicide following the alleged abuse and
trauma.

Allegations in the NHRC Complaint

Shankar’s complaint to the NHRC alleged that the Principal, Chairman/management, mechanical engineering
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head of department and other college officials should also be examined for their alleged failure to act and
suppression of the complaint. He sought their addition to the case, preservation of CCTV footage and internal
committee records, and a detailed inquiry into the police investigation.

The complaint alleged that Shankar had submitted representations to the Bachupally police and the Cyberabad
police commissioner on April 2, with copies to the University Grants Commission and All India Council for
Technical Education. A legal notice was subsequently issued by the victim's counsel on May 19 seeking action and
preservation of electronic evidence.
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Ensure action after probe in complaint regarding children disabled by contaminated cough syrup: NHRC to J&K CS
ATR sought by Commission within 4 weeks

by GK NEWS SERVICE 03 Oct 2026 06:50 IST

Jammu, Oct 2: The National Human Rights Commission (NHRC) has asked the Chief Secretary, J&K to direct the
concerned authority to take appropriate legal action after conducting an enquiry into a complaint related to four
children from Ramnagar tehsil of Udhampur district, who allegedly suffered permanent disabilities after
consuming contaminated cough syrup during the 2019-20 tragedy.

The direction has come on a complaint pursued by a social activist Sukesh C Khajuria, seeking adequate
compensation, medical care and rehabilitation for the four surviving children.

The NHRC has directed the concerned authority to conduct an enquiry in association with the complainant and
victim, take appropriate action in accordance with law and inform the complainant about the action taken.

An Action Taken Report (ATR) has been sought by the Commission within four weeks.

The complaint intimation dated November 13, 2025, received from Sukesh C Khajuria in respect of children across
Jammu and Kashmir was placed before the Commission on September 24, 2026. Upon perusal of the same, the
Commission directed: this complaint be transmitted to the concerned authority for appropriate action as per law.
The authority concerned is directed to take appropriate action after enquiry associating the complainant/victim
and to inform him or her of the action taken in the matter and also submit a report to the Commission within four
weeks,"” stated Assistant Registrar (Law), NHRC in a communique dated September 24, 2026, addressed to the
Chief Secretary, J&K. Regionalnews coverage

The complaint stated that although the four children survived the tragedy, they were left with permanent
disabilities. Disability certificates issued by the Chief Medical Officer, Udhampur, were also placed on record in
support of their cases.

The matter relates to Cold Best-PC syrup manufactured by Digital Vision, Kala Amb, Himachal Pradesh.

Laboratory findings cited in the complaint had detected 34.24 percent w/v (weight per volume) Diethylene Glycol
(DEG) in a tested sample of the syrup. DEG is a toxic industrial chemical and is unsafe for human consumption.

The contaminated cough syrup tragedy had earlier resulted in the deaths of children in the Ramnagar area during
December 2019 and January 2020.

In the earlier proceedings, the NHRC had found lapses on the part of the J&K Drugs Department and directed
payment of Rs 3 lakh compensation to the Next of Kin (NoK) of the deceased children.
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The challenge to the NHRC order was subsequently dismissed by the High Court of J&K and Ladakh.

Khajuria, in a press statement, maintained that while compensation was granted in the cases involving deaths,
the surviving children, who were left with lifelong disabilities also required adequate financial assistance,
continuing medical care and rehabilitation.

He has further sought fixation of responsibility for regulatory lapses and strengthening of the drug-quality
testing, surveillance and enforcement mechanism so that such tragedies are not repeated.

The latest intervention of the NHRC has once again brought the condition of the surviving victims before the
human rights watchdog and placed the matter before the J&K authorities for enquiry and appropriate action.

The NHRC, at this stage, has ordered an enquiry and sought an Action Taken Report within four weeks. The
Commission has not yet awarded compensation to the four surviving children in the present proceedings.
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35 .. FGN ¥ Heifdd chfoie #3t gxuTel fHg dar & off 50 Arel IR WEieor 37 3R TRR & I A1 A <hl JT <l | HY
3 I srgfd S ST ofR IR AHATSRR ST § A S gid 9 o, Fefdd srfdeiat & Rulé aee e ofk uRar
ERT SITY 7Y 3R} &l Tds ST ehea™ bt AT hi | 351 vl fob ag oft we fohar ST fob aRaR &) sifay R & enfae gia & et
TR AT AT g1 3R Al T g3 At g8k AT ShRUT T

Y 7 USTTE TRFR F Hg, URTHICH, Hdeh o RR &l URAR & gdTel e 3R 3ifan derR & dafdd Aamel & fog we wed sfmidn

TSR @] e bl AT Y| 351+ gt foh TRIe a1 Srgfad Siifal & Haifda gien foneft AmTRes & AHdia ofik uiivaTRe ifdeRt ot &a
TG hedT| Fach ahl TTRAT 3R IRAR & STARRT i &7 HAT TRBR 3R U2 hl [SHaR 81
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et
NATIONAL HUMAN
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notice-rewa-collector-justice-deceased.html

Home Rewa fOquer: 7d SHaRI i I & foig a1 Shetaex e HRC T Fifed, Tder &l 1 91 QRHT R1eh—Id R ShRars

fOquer: 7d eHaR) &t =g & oy da1 dergex & HRC a1 Aifed, Tder &t 1 A QR fRIRd R &Rars

Updesh Awasthee
10/02/2026 01:03:00 PM

U1, 2 JTFgaR 2026: 37T AT AT AT feea 2ferd &1 <1, Afch1 RepiE ahgd & 6 1 91t uget yarfiSe & 7 weamial &t = &
forg <t 713 fIPrad W fiquer # RaT g8 81 AMangaR AN 3 a7 Sty i AfH SIRT &eeh, IR AwTg & HidR 39 /A 7
T HIEATE ohT fAaRUT TR he ol Smaer faar &1

TR yRye AR & SHHart 1R Uis &t 3rentel 7 T AT

WRA & WA & TG 21, Udh HRART ARTRE: aht TRAT guf Sfia=T & arer TRAT quf 7] ot SifeehR 3T 81 UikeATed 3R sifaw
GEhR ot TR gut 7o i ufchar o1 fRea €1 a8 eRuT § b oa &t sifds TpR & iy o ST 8, TRGR gRT 3G a1 a1 v fohar
ST &1 7ed TaeT & a1 # faHien 28 Rider 2025 &t fERHAR SIgeIml/amH1/AR & # U Ueh 318 Yaritse A faRAR famdt ofik R
ufwe AR & et Mka Ui & geg g 78 oft| 3 3 ST o et wrgela arerar o ae sate gl afcds deRr mE &
STl of STTT 7T gt &1 &A1 g1 fob @ity off 1ika uie, 7R uRug fARAR & et &1 58 STas]g $9 AT H hig HRATS g
g | HdcTd [4%cH ST HoR gl 741 § foh a8, HEaNT e dlel ShHamiRal & ufd ft Hegrar 181 @

LT G <l fAprId R ST eheterex bl ATATEIRR SN <hl Fifed

R fAaredt wder AR S = 39 g gea1 i awdii, TR U # Uentfld shaz iR diere Hifsar gdica/shiAeiied g fohg ek
HTHeAT AR SRINT o THET UEgd fehaT| Tenor shrieh 510/12/36/2026 3TN & THE Ul §3iT| AT AT SRR AN 78
faceht &t Wedts, fSIeeh! sreaerar AT Gew it fiies st = &I, = HIHel i U2 guaT ddh & AHaTEhRI Jd A TRAT &
TR Iecte AT AHaTaeR FReT0T A, 1993 i &R 12 & d&d |3 oid g SN & HgrIeh ISR (fafd) gordik &g grr
SrenfaepRt (eheterex), Stam (Fea uaen) ot TAifed SRt fasar mam | Star ehetaex ot fAder fRar mar € fob & amyer 6t Rsaer St a=1e 8fik o
U1ftd & 4 Fe1g & HiaR G hrars ufdded srafd tdemm Rulé smaT & grer uxgd i
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district-office-for-national-human-rights-rti-awareness-organization-in-
parbatta-201790961698301.html

AT AR g SRETSATE SN HITS Shdferd e 31 Igie
Oct 02, 2026 11:45 pm IST
By Hindustan | Bureau

fegwm , @fsan
AT AHETTAHRR g SRETSATE SNl HITS Shdferd 1 31 Igie

TRET| o UfaffS v & & wearad | $39- ddh & THIT ehdR i LT AFAIUhR Td STRCISTE SINRachdT W1, YR &
ST SPrafer 1 3gTe- 9aRIg STAToId fohal TT| §HRIE | T & UGIHRIRGT Gd shiiehdiel A AMANYeR] 3R a1 & SfdahR
o Ui 31T T aht STRReeh e bl Hehed foia|

TARIE § TTa & TS g AR 3rezrel Gl FAR 91, AETT Tl fagfa e, uaer sreaer fAgr Sds AR, waer gurd fagr
faefiu AR, ga1 uas & Jureel RS AR, Siemener s/ $AR Be, gar uwrs [Siareger areq dtext vd fham uars fSareger
faerm et afgd o= gIfaaRT Hieg <8

39 TR TR UGIARIRAT = gl [k 3 ARTRT et 37ch AMATERR, TRBRT ASHISH R =T & fURR & Ufd SIReHh e
T Y THRa UrAfAeharai # enfAe g1 [Siell shraferd & ATeqH & oINT) chl TS hl G- dUT 38 S1ch AUBRT 3R Hafdd gt
e nemafAes ufehanai} &hY SRR SUeiee! T &t Ty fehaT ST |
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REIREISE]
SIS R & wgTerT el Qe ettt SeTgR 2l hY Sreielt Terear aifar & arer 5T M
ufaf® fafd: 02 OCT 2026 6:55PM by PIB Bhopal

W Wenfieh! SRAT §aR (SATSIATSCT §AR) H 2 feRgaR bl HETeAHT el Ue el T8TgR AT ehl STl o SHTER UR W<l g e
2026 & siaifa fafda wrichHl o1 ST fhaT TaT| 39 AR TR TR A W<, UATaR0T TRETUT Ud g1 qgiiiar & ufd
ST UGl QeS| 9 SRIhA § TET AHATEDRR SN (TTITSRE) & WM AffHex TIheR hredl FAuTd! & Sifafd & wa &
3UTId TG | hrRIchH i ASTETT SMS3TMEe! SR o a2 TItheR g Siieft 7 6l | THRIE T JURY TR & JrHioT [dehrg v
TEfieh! dhe (ARSI gRT AT st & IgTe & |1 GaiT| $9 ARk TR HAREIE! & THRY HTeardeh Mther arg et 3
HRIchH o1 URad &3 gU e & faferm nfafafat o wfere faexor wega fomam

THRIE T T SMTehYUT 'Ueh U AT & 17 Ugd o Siaiid SMNfoid dreRToT SifHar 38T MtheR dhraar urdt st TRAmRY sufeifa &
IMNTSIT 59 UseT 7 UITaR0T TR&T0T U Td fAeh o Ufd SMTSaMSel SeiR ohl Ufdaigal l J@ifhd fohar| 59 3R W 3ufedq goft
gfqfrat & TresdT Y 219 off qT T dT ST 3@ 3R WeR eagR 9 & ufd 1o ufdagdr g | Sif9am & siaifa
TSdT & &5 H SeelE1g ANTEH 37 dTel GREHR fASIdnan el HitheR sheadl ATt gRT G7IfAd foham Tam| §1 ol deiferd &hed gg
ThER Shwadl BUTS! 3 7gTeT ieft Ud dret SgTgR Al Y Sriet uR I7epraTy & | S5 mriefardt qef &t umifiierdr W a1« 3 §T
el foh WIS & aafde @ey & 98] Afaa HeT TendT 8, S @i grediffes g1 3= faanTd [ ud amnfSies wifa &
fore serawI & Hew ot ot Raifhd foham agl, TitheR e Sitsft & Wesdn & a1 2026 & sidrfa Wsdar & &7 | aheE & fag
T gt eeR fastarett &t gemg &1 3fes e A @1 & A i 3@ifchd dRd U 37617 el foh Weddl $2a%d o (e
3814 gt ¥ a1 I safeara SeieR) vd angfee ufdegdr & &4 # /U 1 g Rl

2 R, TIhER FradT RAUTdt 3 ansdt IR & e mthar gera sieft, sifsrared, fAvmmeget, Her g vd o= alks
SfARIRET & 1Y Ueh Sk # +ft T fofan| 39 Joe A SR @ 98 Wi vl R defes faeR-fwel ud Hare gami I8 smateH
HETHT et T olTel SgTgR TSl & enead Hedl a1 fdfdd g1 duT 397 et R THaN &l W, gkd gd sifde RieR dHret
& fmfor & ahreE 33 o forg aRka o

(ReftsT amssl: 2318311)
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Rewa news: T AFATIEHRR SRINT 5 faeeil ST a7 dhetdex ol el Aifed
2 Oct 2026 4:55 PM

HIRT ST & ST 7T AT hHAR] T 0

forTa av 28 fAdaR 2025 &t a1 e & RATHR TR @ AFadT ot AR &R 39 a1aT 3R 9 Gdeg-gI-dT ol Teh 37 g e
QG T AT IHA 37T AT| S B1ad # STU+ S 7aT aTet R URuG fRAR & Ueh SHaR 71Ra UTusy & <0G & TRerd a1 21
T8 37 & IS ekl &1 dTet dare/TME! # W UeaTen & faw a1 fear )

g1y o faaroT
AR et ok TR uRvg AR & e 1ike uis iUl arse & 57138 &1 G 8 31 361 Ot d1geh 9 e 814 & 16 Tika

g3 g8 W iR U, aft fi& & 311 3@ Ueh a1 TR g A 31k AR I paet T, fSae Sht 71k WR &1 3T Hid 81 TS| 39 ged &
GO A5 IR FaR RARAR & geart 1R &0 @ 99 81 1Y, O SadTel & el e

IHHAT FAER

GHeAT & 1S &fd-fAerd 37w § Us ShHRY & 21d bl GRTYdeh of ST & felq 21ar amg=T a1 Jfeky aT8T chl e & & qoTid, AR
grfeient &l FHaRT S aTelt MSl/¢aek # T@ehT UIRSHICH o folQ S1eudTe fHSTaraT 1T | §RepRT 0t 3R die & STas]g Uoh §d hHd!
o sifaw eront & oft AaH TR T e i Rarf@, Rt ok om Sar & WY a1eRler o1 SR g

frerTad 3k hRaTE

ufaefae Tder $AR T 7 39 T g1 H R, THRR U3 H Ui dwave ok Giere Hifdar edftca/shimeiiea uaa byl gadh
a1 29 f8deR 2025 il der G-t 7 AERT A SfShRR AT & 3Tege], Heg ULl & A, &0 afdd der o= I Jifdemrial s
30T AT ST R halR shRdrs 3R AR & I} 219 a18-T 3uetsel e chl AT h|

SRR <pl THAF

gg AT TehRUT shAich 510/12/36/2026 STNT & FHel 2T g3TT| fRAhrId oht ST & Twet uigd fohan | g Aanfaier St
7% faceht &t @adls, e sreasrdr Gad fkies A = <hl, A HATH Sl UYH qEdT Hddh & AHAIOhR] Ud A TRAT &1 1R
Jeere- HHATI

Tifeq st

HaTiaehR FR&T0T SAfAfAH, 1993 dhl &RT 12 & dgd HAM oid §U AN & T AR (fafd) gorei &g grr Sierfaesry
(PotaeR), SaT aht pRUT Fdraf Tifed SR} favar maT| fat et ot R Rar mar € foh & amet h Reger st a=re ofk uxr mif & 4
Tg & HiaR el ehrars ufdae srufd véter Rulé ST & arer uegd i

ST = TE R & ok 1g ff TR hae U AFaT SRR SRR i o A1eaH ¥ Sifdgd STSs! § & Hell SY| $7d & 9ot 1Y
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NHRC 3 qelT=1 H Ueh Hel deh YT Holgy a-Tehs I T4 Itk U3 o Teh URaR & 12 Fa&dl el RUlé wR @e: e forar
Editor Posted on2 3fagsR 2026

T AT SifdpR ST (TARTeRYT) 7 T Hifsar Ruié w w@a: g9 forar & oad Iwr weer & Teh gRaR & 12 Tt &t detm=T
& FIETG T ASTA-AARISIIRY folet & STgUect! H Geh HHTUT RIS TR THRTHIT U T deh hiAd dR IR TS ASIGE I 7@ ST
T HTHCAT TTHA 37T § | Jord Y ST UR Ul Tl foh 378 918q i Hotgyt ol 1T T81 off, 8 o |Tdl =T 1 eheram ST 3@t o aom
GARATR 3R Tt R ATglel H 38 & R 378 ARk g Hif&eh geiagR ol HIHAT AT U 38T Tl

STANT 7 Ura & foh afe g ROl # & STt 9 8, df a8 ASigy! & AFMaigeR] o Seerad ol TR AT g1 $9feg, ST =
AT & TR I, i HerfAcsrs, Aega-Adaraii & fSier afoge ik argermaTe & gferd smged ot Aifed STt o IR wdTg
& iR 39 Aa W fawgd Ruie arh 8

Raté & gaa awrg g gt 12 difgat Hr (R ok M & aR & SR} g IThHt dehrel R, e, HieH R fRfdhaar @
& foIY 33TT 71T ehgH] & IR § SR A 811 &Y I&iig &1 598 Raiaar ik foeedt oft e iR afea & f@ems gt twengem
3R S i AR H SR ot nfarer ghft| s 7 Aega-Aasaii’t & Sier afSge & ag ghfead s a1 fAder off faan fs
HorT e TR AT ot g ufehan aa 73 & +fiar ok difedt ot eam & v gt <t sTma

Sifdremal & #itt g Ruid # @it ur difeal st dygan Aegdt & gfaa gAT0r-ux SR A Y gfe ofik ‘dyan Aeigel & gAatd & fag
Fel &7 Y A1, 2021 & dgd Udes Uifsd &t €t 71E 30,000 FUF e i dehret il Tgraar 1 faaror oY enfier g &6 3ufig
&1 39 sraran, Rl A difgal & Seienfies gHate & foig e fawqa atemn +f enfae gt 59+ 53 & sifdeiat & anwag & 3!
BT IR Ig IR U aTuy Ao ol ey ot ghft

30 f&deR 2026 ! yehIfAd Hifsar RUld & AR, Ueh YURATSSR = SYSAT HIgY chl SHTarsiral UR ureiat o & off 3R I7eht dHM=
aTel 7 &g o o o1 FrTfSies ehricRd et i fRIeRId WR TereT iR o SifSeRTRAT = 376 Had el


https://insamachar.com/nhrc-took-suo-motu-cognizance-of-a-report-regarding-12-members-of-a-family-from-uttar-pradesh-who-were-held-as-bonded-labourers-in-telangana-for-a-year/
https://insamachar.com/nhrc-took-suo-motu-cognizance-of-a-report-regarding-12-members-of-a-family-from-uttar-pradesh-who-were-held-as-bonded-labourers-in-telangana-for-a-year/
https://insamachar.com/nhrc-took-suo-motu-cognizance-of-a-report-regarding-12-members-of-a-family-from-uttar-pradesh-who-were-held-as-bonded-labourers-in-telangana-for-a-year/

